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Title: Motion regarding presentation of the report of the Joint Committee on the Insolvency and Bankruptcy Code, 2015, time for extension
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HON. SPEAKER: The question is:

"That this House do extend time for presentation of the Report of the Joint Committee on the Insolvency and Bankruptcy Code, 2015
upto the last day of the first week of second part of the Budget Session, 2016."

The motion was adopted.

* Memorandum giving reasons for extension of time circulated separately.
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SHRI MALLIKARIJUN KHARGE (GULBARGA): Respected Speaker, I would like to bring to your kind notice that some derogatory remarks made
against respected leaders of Congress Party, Shrimati Sonia Gandhi and Shri Rahul Gandhi were not expunged from the records. The references to
the RSS, Shri O.P. Sharma and Nathuram Godse were deleted from the Shri Jyotiraditya Scindia's speech in the Lok Sabha on 'situation arising out of
recent incidents in the institutions of higher education in reference to Jawaharlal Nehru and Hyderabad Universities and other universities'. However,
the names of Shrimati Sonia Gandhi and Shri Rahul Gandhi still persist on the records as part of Shri Anurag Singh Thakur's speech, which alleged
that Shri Rahul Gandhi was supporting the anti-national activity. I am also submitting the text of the speech.

Rule 353 of the Rules of Procedure and Conduct of Business in Lok Sabha states:

"No allegations of a defamatory or incriminatory nature shall be made by a Member against any person unless the Member has
given adequate advance notice to the Speaker and also to the Minister concerned so that the Minister may be able to make an
investigation into the matter for the purpose of a reply.

Provided that the Speaker may at any time prohibit any Member from making any such allegation if he is of opinion that such
allegation is derogatory to the dignity of the House or that no public interest is served by making such allegation.”

You have removed those names. He has made derogatory remarks. I am going to hand over the debates to you later on. This should be
expunged. Otherwise, what will happen is everybody will criticize and everybody will give his or her opinion about the individuals as to who is a
nationalist or who is an anti-nationalist, etc.

Therefore, you have, under Rule 353, deleted other names. You could not have deleted that. Still that is your discretion. You have done that.
On the same parameter, I request you to delete these two names from the reference which I am going to hand over to you and accordingly correct
the proceedings.
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HTeTotiRT 3re218t : 33 a1 931 & Swen &) It is my prerogative. I am sorry.
... Interruptions)
HON. SPEAKER: What is this?
...(Interruptions)

SHRI MALLIKARJUN KHARGE: How can an hon. Member become anti-national? Has he become anti-national just because he is saying?
HON. SPEAKER: I will have to see all these things.
...(Interruptions)
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HON. SPEAKER: Now, we take up the debate on the Motion of Thanks on the President's Address.
Shri Sultan Ahmed.
... Interruptions)
HON. SPEAKER: Mothing will go on record except the speech of Shri Sultan Ahmed.
...(Interruptions) 3€/ =
HON. SPEAKER: Yes, I know. I have seen it. Please sit down.
...(Interruptions)
HON. SPEAKER: You give notices on different rules. You give notice under relevant rule, It is not an adjournment motion. st st 3
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HON. SPEAKER: Mothing will go on record except the speech of Shri Sultan Ahmed.
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